Deferred Payments

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of
the Policy and endorsed hereon, that this Policy covers insured physical loss or damage to
Personal Property of the insured sold by the Insured under a conditional sale or trust agreement
or any installment or deferred payment plan and after such property has been delivered to the
buyer. Coverage is limited to the unpaid balance for such property.

In the event of loss to property sold under deferred payment plans, the Insured will use all
reasonable efforts, including legal action, if necessary, to effect collection of outstanding
amounts due or to regain possession of the property.

There is no liability under this Policy for loss:

1) pertaining to products recalled including, but not limited to, the costs to recall, test or to
advertise such recall by the Insured.

2) from theft or conversion by the buyer of the property after the buyer has taken
possession of such property.

3) to the extent the buyer continues payments.
4) not within the TERRITORY of this policy.

The indemnity provided herein shall be subject to the limit of indemnity as specified in The
Schedule.



